'r"( CENIRAL ADMINISTRALIVE TRIBUNAL
CQuttack Bench,@uttack.

Criginal applicatiocn No; 251 of 1991

Jate of decisions april; 22,1992,

Ashok Kumar FPanla
Versus

Union of India apd others

For the applicant oo

For the Respondents .
1 to 4

For the Respondent No.5 oo

CURAM 3

.o £“5ppl iCaﬂt .

«+ Respoaients

M/s Devanand Misra,Deepak
Misra,R .N.aik, ADeo,
Bes Triputhy,PJ.Pania,
Advocates.

Mr. Aswini Kumar Misra,
Sr .ot JLounsel .

Mls.S oK .Mohanty and
> P .Mohanty, advocates.

THE HOUNOURABLE MR o KoP «.iCHARYA, VICE CHAIRMAY

A N D

THEZ HUNOURAZLE M{o Co3. PANDEY, MEMBER (ADMINISTR.TIVE)

1. whether reporters of local papers may be allowed to see the

judgmenYes.

2. To be referred tc thereporters or not? M .

3. uhether Their Lordships wish to see the

judgment?Yes.

~air cuopy of the gwmagme



%

o /72//

JUDGME NT

KPP LACHARYA, VLo The selection of the Petitioneras Extra Departmental
Packer of Joradagéda Sub Post Office has beencancelled by virtue
of the order passed by the Chief Post Master General, Orissa Circle
who found an irregularity to have been committed by the appointing
authority in appointing the petitioner to the sagid post on the
ground that the Petitioner was a good sports man. Hence this
application has been filed to dirash the order terminating the
services of the Petiticner. In the meanwvhile Opposite Farty No.5

has been appointed on provisional basis.

2. We have heard Mr. ReN.Naik leamned Counsel appearing
for the petitioner,Mr, Aswini Kumar Misra learned Standing Counsel
for theR espondent os.l to 4 and Mr. S.P.Mohanty learned Counsel

for Cpposite Party No.5.

3. Mr. Naik learned Counsel f or the Petitioner submitted
that in the present days sports man are being given preference to

e
encourage the sports of the Countrx(therefore, rightly the

appointing authority had selected the petitioner. Mr. Naik while
making this subméssion has completely forgotten the relevant
provisions of the rules which envisages that certain criterias

are to be ajdopted in the matter of appointment of E.J.Packer and
nowhere in the rules, it has been stated that a sports man will
get preference. Therefore, we do hereby coffirm the order of Chief
Postmaster General and hold that he was perfectly justified in

ordering cancellation of the appointment of the Petitioner «e

Lafv
\iiirect that the process of(selection be made by the competent
n
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authority coasidering the case of all the candidates sponsored
by the employment exchange and applications which have been
received from open market including thgt of the petitioner and
CUpposite Party No.5.Whoever is found to be suitable by the
competent authority keeping the rules in view may be appointed
and pending final appointment, Opposite Party No.5 will continue:
to act as E.0.Packer which was the order passed while disposing

-

of Misc. Case N0.160 of 1992. We hope and trust the final
selection will be completed within 90 days from the date of

receipt of a copy of the judgment. The competent authority is at

et

iberty to come to his own indepenient conclusion without beina
Y F

influenced by the order passed in thisc ase.

4. ‘hus, the application is accordingly disposed of .

No costse.
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